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Title: Regarding notices for suspension of Question Hour and Motion for Adjournment on the issues of atrocities on
Dalits; on the alleged misuse of CBI by the Government in dropping the charges against three Union Ministers in
the Babri Masjid Demolition case. (Notice disallowed by the Speaker).

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, we have given a notice for Adjournment Motion. ...(Interruptions)

MR. SPEAKER: Please sit down. | have received 31 notices of Adjournment Motion and also five notices for
suspension of Question Hour.

...(Interruptions)
MR. SPEAKER: Please sit down for a minute.
...(Interruptions)

MR. SPEAKER: | have received notices on many subjects and, therefore, | think, all the subjects are not only
important but the priority is always given to notice of suspension of Question Hour.

| have received five notices for suspension of Question Hour and, therefore, | would first like to know from the
Members as to why they want the Question Hour of the House to be suspended.

Shri Ram Vilas Paswan's subject for suspension of Question Hour is "Demonstration in front of Parliament House
on 21.7.2003 against the atrocities on Dalits in various parts of the country’'.

| am only asking him the reason for suspension of the Question Hour.
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MR. SPEAKER : Shri Ram Vilas Paswan, you can only discuss on the particular issue of why the suspension of the
Question Hour is needed.
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MR. SPEAKER : This cannot become a matter for suspension of Question Hour. Shri Ram Vilas Paswan can raise

the issue any time for a discussion in the House and he might be permitted.

Now, | go to the next notice for suspension of Question Hour. Shri Priya Ranjan Dasmunsi to speak. His notice is on
the reported misuse of CBI in dropping the charges against the Union Ministers and others.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, | gave the notice for suspension of the Question Hour because the most
important question today is whether the prime institutions of the country, be it the Judiciary, be it any part of the
Executive, be it any investigative agency, could be deliberately misused to demolish the whole concept of our
parliamentary system, to demolish the independence of the Judiciary and to demolish the honour of the Parliament.



Sir, on 29th November, 1999, in this very House, in reply to an Unstarred Question by me, the Ministry of Home
Affairs, represented by Shri I.D. Swami, where they made it abundantly clear in their own reply that the chargesheet
was not only filed on the accused of Babri Masjid demolition but prima facie charges were found by the court and

the list of the persons was there. Thereafter the report says that the Ayodhya Prakaran passed an order on
9.9.1997 a€]...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, what is this? You asked me to explain on the suspension of the Question
Hour. They can reply later. ...(Interruptions) There are competent people to reply. ...(Interruptions)

MR. SPEAKER : Please sit down.
...(Interruptions)

MR. SPEAKER : This is on suspension of Question Hour. The issue raised by hon. Member Shri Priya Ranjan
Dasmunsi is an important issue. Please sit down.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, the special judge of Ayodhya Prakaran passed an order on 9.9.1997, when
they were not Ministers, holding that there is a prima facie case. ...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, the conspiracy on 6" November, before the demolition, in a house was
recorded. The charge of conspiracy prevailed till the special judge passed the interim order. Later on, while on the
revision petition, the Allahabad High Court adjourned the proceedings and the revision petition correction was not
recorded by the then Chief Minister Shri Rajnath Singh and the present Chief Minister Kumari Mayawati, the
Supreme Court direction prevailed to file the chargesheet. Then, suddenly, the belated wisdom of the CBI took out
the conspiracy angle from the whole document at the behest of the hon. Prime Minister who is holding the charge of
CBL. ...(Interruptions) This is nothing but gross manipulation and abuse of the institution as an investigative agency.
...(Interruptions) Therefore, this is the prime question of the day to be taken up in an Adjournment Motion keeping
aside all other questions and that is why | took it up.

MR. SPEAKER : Shri Ramji Lal Suman to speak now.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, those who are accused should not speak here. Let them go to the court.
...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, Shri Vinay Katiyar is an accused. He cannot speak here.
...(Interruptions)

MR. SPEAKER : Let me conduct the proceedings as per the procedure, as per the rules prevailing today. 1z 7®
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SHRI PRIYA RANJAN DASMUNSI : Sir, | am sorry to say that our notice is for suspension of Question Hour. lts
disposal can be ruled only by you, whether it is admitted or not, and not by the Law Minister. The Law Minister has
no business here. You have to dispose it of on merit. It is not a debate for which he replies. He cannot intervene.
...(Interruptions)

SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, we all work under the Constitution and we find a serious
denigration of various institutions. ...(/nterruptions)
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SHRI G.M. BANATWALLA : Mr. Speaker Sir, we all work under the Constitution, and there is a serious dereliction of
the various institutions. Sir, the CBI dropped charges of criminal conspiracy against a select few or the privileged
few, including high personalities like Shri L. K. Advani, Dr. Murli Manohar Joshi and various others in the Babri
Masjid demolition case. It is a serious fraud. It is a fraud on the criminal justice systemin our country.

Sir, we cannot be a silent spectator when such a fraud is being played on the criminal justice system in our country.
Sir, the credibility of the CBl is at stake. We, here, have been demanding the resignations of those Cabinet
Ministers who are involved in this case and now we come to know that the CBl is dropping these serious charges of
criminal conspiracy against them. Sir, at various judicial levels, courts have found sufficient evidence on these
charges. Now, in the Special Raebareli court the charges of criminal conspiracy have been dropped.

Sir, you will remember that it was on 29 November 2002 that the Supreme Court ordered that they may be tried in
the Raebareli court.

MR. SPEAKER : Shri Banatwalla, you cannot go in detail on this issue. Those details cannot be given at this stage.
These can be given only when the discussion starts on this issue.

SHRI G.M. BANATWALLA : Now, the important charges are being dropped and the select few are being sheltered.
MR. SPEAKER : Shri Banatwalla, please sit down now.

SHRI G.M. BANATWALLA : When there is the question of credibility of the CBI, when there is such a national crisis
with respect to our criminal justice system, it is necessary that we set aside all matters and discuss this question on
top priority. | therefore, plead that the Question Hour should be suspended and our notices on the Adjournment
Motion may be taken up so that this may enable us to censure the Government on the misuse and abuse of the
CBI. ...(Interruptions)

MR. SPEAKER : Hon. Members, | have received &€ a€,a€|.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : ...(Interruptions) There are some ethical standards that should be followed.
...(Interruptions)
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MR. SPEAKER : Please listen to the Chair. As you have the right to speak, | also have every right to speak from the
Chair. Please, do not try to take away the right of the Speaker to speak. | have heard those Members who had
given the notices. | gave them enough opportunity to speak and make us understand the issue. In the
meantimea€| a€| a€;

...(Interruptions)
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MR. SPEAKER : The rule is applicable to you also. When the Chair is speaking, please sit down. So, when |
received notices on this very important issue, the issue on which the entire nation is interested to know, | thought
that | must ask the Law Minister as to where the matter stands.

...(Interruptions)

MR. SPEAKER : | wanted to confirm from him whether the information given is factually correct or not. The Law
Minister has today given his opinion. | want him to say on this issue.

...(Interruptions)



MR. SPEAKER : | can always take his advice whether the information is factually correct or not. The Law Minister is
going to a€|a€| a€|a€;

...(Interruptions)
11.39 hrs.

(At this stage, Kunwar Akhilesh Singh and some other hon. Members came and stood
on the floor near the Table)

...(Interruptions)
MR. SPEAKER: Please go back to your seats. Please listen to me.
..(Interruptions)

MR. SPEAKER: Hon. Members, | referred the notices of Adjournment Motion, immediately on their receipt today, to the
Government for their comments.

Shri Arun Jaitley, hon. Law Minister has sent me just now a letter, in response to this, which is as under:

"The Government has received notice of Adjournment Motion filed by several Members of this House on the
alleged abuse of power by the CBl and the Government in relation to the charge-sheet in the Ayodhya case.

Besides dealing with a subject matter, which is sub judice, the CBI has not diluted any case, dropped any
charge against any accused person. Section 120 B was never a charge in the Raebareli charge-sheet, and the
question of dropping it does not arise."”

Since the matter has not been dropped by the Government, the information with the Members is not correct. Therefore, |
do not agree to suspend the Question Hour.

| will now take up the Adjournment Motion, if you want.
...(Interruptions)
rens weled  Ad R s ¥ v sl
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MR. SPEAKER: | would request the Members to go back to their seats. They can tell me as to how this
Adjournment Motion should be taken up. | am prepared to listen to the Members.

...(Interruptions)
MR. SPEAKER: Please go back to your seats.
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MR. SPEAKER: | have received notices of Adjournment Motion on reported misuse of CBI in dropping the charges
against three Union Ministers and other functionaries of BJP in the Babri Masjid demolition case from Shri Ramji Lal
Suman and 25 others; on reported flood situation in the country, particularly in Bihar and Assam, from Shri Naval
Kishore Rai; on reported killing of dalits by police in Jalandhar from Shri Ashok Kumar Singh Chandel; on the
situation arising out of reported anomalies in construction of Taj Heritage Corridor in Agra from Prof. S.P. Singh
Baghel; on illegal construction by the Karnataka Government of certain projects from Shri K. Yerrannaidu and Shri
N. Janardhana Reddy.



All these notices of Adjournment Motion have been rejected by me.

...(Interruptions)

MR. SPEAKER: Now, | go to 'Question Hour'.
Question No. 1, Shri Rajo Singh. He is under detention, therefore, his Question is not being taken up.
Now, | go to Question No. 2, Shri Dinesh Chandra Yadav.
...(Interruptions)
(Q2)
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MR. SPEAKER: No slogan should go on record.
...(Interruptions)

SHRI RAJIV PRATAP RUDY: | would like to inform the hon. Member that no money has been diverted from any of
the schemes proposed.

...(Interruptions)
MR. SPEAKER: Shri Ram Vilas Paswan.

...(Interruptions)
MR. SPEAKER: Q. No. 3, Shri Pawan Kumar Bansal.

...(Interruptions)
MR. SPEAKER: Shri Bhan Singh Bhaura.

...(Interruptions)
MR. SPEAKER: The House stands adjourned to meet again at 2 p.m.
11.52 hrs.

The Lok Sabha then adjourned till Fourteen of the Clock.

14.00 hrs.
The Lok Sabha re-assembled after Lunch at Fourteen
of the Clock.
(Mr. Deputy-Speaker in the Chair)

...(Interruptions)
MR. DEPUTY-SPEAKER: The House shall now take up Papers to be laid on the Table of the House.

...(Interruptions)
14.01 hrs.

(At this stage, Shri Ramdas Athawale and some other hon. Members came and stood on the floor near the Table)



